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3 

4 

SDO 

POLLUTiON S, 

ay:- qH AI O.A. NO. 137/2024)2024- TITLEDAOR JoH fRI TOC 

Sr.No. CHALLANVEHICE 
NO. 

0285874 

0182446 

0209904 

0209906 

0209907 

0209908 

0209909 

0209910 

0182450 

PB 12 AG 3104 

PBI2AF5128 / 

TRACTOR 

HPI2L-6252 / 

TRACTOR 

HR46C8345/TIP 

PER 

HRSSB|74/TIP 

PER 

HPI2AI249/TIP 

PER 

HR49G4901/TR 

ACTOR 

PBIlAB 
2061/TRACTOR 

A/F/ TRACTOR 

NO 2270/5A DT 2/8/24 

NAME & ADRSS OF OFENDER FINE 

TALIB HUSSAN R/O KHOL BELI PO 
MANPURA TEH NALAGARH DISS 
SOLAN 

HANS RAJ S/O NEK RAM R/O NO 2 
BADDI DISTT SOLAN HP 

KASAM S/O KISHAN LAL C/O NIRAMAL 

SINGH R/O DASOMAJRA PO BHUD THE. 
BADDI DISTT. SOLAN HP 

ARJUN S/O MANDAVER R/O 

KISHANPURA THE, BADDI DISTT 

SOLAN HP 

ASHANI KUMAR S/O VIJAY KUMAR 
VPO BHUD THE. BADDI DISTT SOLAN 
HP 

JASNT SINGH S/O RAMNATH RO 

KOTALA PO BAROTIALA THE. BADDI 

DISTT SOLAN HP 

JITENDER SINGH S/O GURAM SINGH 

RIO PAPLOHA TEH KALKA DISTT 
PANCHKULA 

MANISH KUMAR S/O HEM RAJ R/O 

TAGARA THE. KALKA DISTT 

PANCHKULA HR 

SOHAN LAL S/O SOMNATH 
R/OKENDUALA PO BHUD TEH. BADDI 

DISTT SOLAN HP 

5000/ 

5000-/ 

5000-/ 

25000-/ 

25000-/ 

15000-/ 

5000-/ 

5000-/ 

5000-/ 

ISO S00: 2001 
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15 

12 

14 

16 

17 

10 

13 

18 

19 

21 

20 

22 

23 

25 

24 

0209918 

020991|) 

020992 

0209922 

0219527 

0219532 

0219533 

0219534 

0219537 

0219538 

0219549 

0209133 

0209134 

0202882 

0209147 

0209148 

AFTRACTOR 

|P2599| 

IR49B9962/TR 

ACTOR 

WRG8G 

3529/TIPPER 

AFTRACTOR 

PBIO|BS938/T 
PPER 

HPI2P 
8323/TIPPER 

PBI2AE7139/TR 

ACTOR 

PBI0GE8109/ 

TIPPER 

PBI2AE7139/ 

TRACTOR 

AF/ TRACTOR 

PBIOHA7154/TI 

PPER 

PBI0HG6854/TI 

PPER 

HR49J8652/TRA 

CTOR 

AF/TRACTOR 

HPI2F770 1/TRA 
CTOR 

SULEMAN SORABALIALAM kO 
SITALPUR TEBADDDISTTSOLAN 
SUKD RAM SOHAL AK RAMLO 
LADEL POLARIPO SNAD0|O| 
BADDDISTTSOLAN | 
GURMEL SOVAKIR CHAND RO 
DARBAS KOKGIRA TEL 3ADDUDISTI 
SOLAN IP 
RAKESI|KUMAIR S/O RAM SAVROoP 
R/O GANESTIPUR MORIY CRPC 
PINJAUR DISTTPANCIKULA R 
AMRA S/O SITA RAM IR/O KTIOKTRA 
THE BADDIDISTT SOLAN IIP 

NISIIAR AIMAD S/O LIYA ALRO 
CIITERKUT TANGDAAR T| 

TANGDAAR DISTT KUPBADA IK 
AVTAR S/O PRATAP CUAND RO 

HANDA KTIUNDPO MANPURA TWE 
BADDI DISTT SOLAN I' 

SOWAN LAL S/O KENDUALA POBHUD 
TIE. BADDTDISTT SOLAN HP 

NISHAR AIMAD S/O LIYAKALALR/O 
CHITERKOT PO TANGD|AR T||E. 
KARANA DISTT KUPARA JKK 

SOHAL LAL S/0 SOM NATIRO 

KENDUALA PO BTUD TEUSL BADDI 
DISTT SOLAN HP 

SHYAM LAL S/O RAM SINGH RO 
KENDUALA PO BIIUD TEUSIL, BADDI 

DISTT SOLAN HIP 

DAVINDER S/O MELAR CHAND R/) 
TALADA PO KAMALDI:VIDISTT 
HOSHIYARPUR PB 

DINESH KUMAR S/O RAMBILAS RO 

KHER KHERA PO ASNAER DISTT 

JHIVADA RJ 

NIHAL SINGH S/O DEV SINGII RO 
KIOKHARA PO NANKPUR TII|: KALKA 
DISTT PANCHKULA IIR 
MANISH KUMAR S/O TDES RAJ R/O 

KALYANPUR THE BADDI DISTT SOLAN 
HP 

NARESH KUMAR S/O GANG SINGH RIO 
KENDUALA PO BHUD TEISIL. BADDI 

DISTT SOLAN HP 

5000 

S000 

25000 

)5000 

1500 

25000 

4500 

5000-/ 

25000 

25000-l 

S000 

5000 

S000-/ 

uorB'AT)ON, BADD: 
POLICE DISTT. BADDI 

AN (H.P. 
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

 

 

 
1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

 

2. Particulars of the Industry

 

HPSPCB No : 1944 Date:  13/05/2024

Industry Registration ID: HP011445244 Application No : 11225395

To,
Manpura Stone Crusher
Manpura Stone Crusher, Village and P.O. Manpura, Tehsil Baddi, Distt. Solan HP
Baddi
Solan Baddi
173205

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2024/11225395

Consent valid from: 19/07/2023

Consent valid upto: 06/03/2028

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Rajesh Verma, (Partner)

Address of Industrial premises Manpura Stone Crusher,
Manpura Stone Crusher, Village and P.O.
Manpura, Tehsil Baddi, Distt. Solan HP,
Baddi,Solan Baddi-173205

Capital Investment of the Industry 123.2 lakhs

Category of Industry Orange

Type of Industry 2064-Stone crushers

Scale of the Industry Micro

Office District Solan Baddi

Capacity

Raw Materials (Name with quantity per day)

Raw Materials Quantiry Unit

Stone Boulder 24736 M.T./Year

Products (Name with quantity per day)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Bajri	, Sand and
Gatka

M.T./Year 24736 Nil For sale

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Septic Tank 10 KLD KLD 1 KLD

Pre-treatment 40 KLD KLD 1 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 1.6 Soak Pit/Septic Tank Soak Pit/Septic Tank

Industrial Process 15 Pre-treatment Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Others as per the
latest Dest
notification

Wind
Breaking
Wall,
Metalled
Road,
Plantation
along the
Boundary
Wall, Covered
Conveyor Belt
and Sprinkler
and PCDs as
per the latest
Dest
notification

Wind
Breaking
Wall,
Metalled
Road,
Plantation
along the
Boundary
Wall, Covered
Conveyor Belt
and Sprinkler
and PCDs as
per the latest
Dest
notification

Elecricity 44 KVA unit

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Wind Breaking
Wall, Metalled
Road, Plantation
along the
Boundary Wall,
Covered
Conveyor Belt
and Sprinkler
and PCDs as per
the latest Dest
notification

Others Sun Jan 17
00:11:00 IST
2010

95 % pm 10 less than
24 nm/m3
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                                                   To verify this document please scan the QR Code.

Page 2 of 7

84
531



 
 
 

 

 
       Endst. No.:								                                               																				          																								                     		

 
 

Copy To:-

1. The Regional Officer, HPSPCB, Baddi for information and to ensure the operation of the unit as per consent conditions &

with adequate pollution control devices.

 
 

Approved By
Member Secretary

( H. P. State Pollution Control Board)

Anil Joshi, IFS
Member Secretary

    For & on behalf of
( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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  TERMS AND CONDITIONS 
 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

                                               “This is computer generated document from HPOCMMS”
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

1. The unit shall ensure the compliance to the guidelines issued by CPCB and or State
Government as amended from time to time.
2. The unit shall be sole responsible to obtain/renew other mandatory permissions required for
the operation of stone crusher and its mining activities.
3.The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.
4.This consent is subject to any other orders issued by any Court of law and ratification of the
State Board.
5. The mining operation shall be performed strictly as per the approved EMP, EC and PMT.
6. The unit shall comply with the conditions of EC, PMT, Grant Order and EMP.
7. The present application is considered for current period only (2023-24) and subject to
clarification for previous PAST period and the future period beyond 31.03.2024 to be
considered accordingly.
8. The EC shall be levied for any violations reported if any as per High Court/NGT
orders/Regional Office report on violations if any for past period prior to 2023 from 2012.

By Order
Member Secretary

( H. P. State Pollution Control Board)
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1. 

2 

9 

3 

4. 

5. 

Whereas Sh. Rajesh Verma Partner M/sManpura Stone Crusher, Village and P.0. Manpura, Tehsil 
Baddi, Distt. Soaln, H.P, has applied tor Renewal of Permanent Registration of existing Stone 
Crusher set up in Khasra No. 367, 368 369:370:384 385 & 386 measuring 04-04 Bighas in Mauza 
Manpura, Tehsil Baddi, Distt. Solan, HR 

The PermanentReglsttation is hereby renewed in favour of M/s Manpura Stone 
Crusher, Partner Sh. Rajesh VermSUa Vlaseand PO, Manpura, Tehsil Baddi, Distt. Solan, H.P. subject 
to the following condition. 

6. 

8 

7 

10 

FORM-R' 

1) 

(See rule 69(1)) 

il 

"Permanent Registration" 

iv) 

Government of Himachal Pradesh, 
Department of Industries, 
Omce of State Geologist, 

Shimla-1. 

The owner of the stone crushershallobserve the provisions of; 
The Air (Prevention andControl'of-Pollution) Act, 1981 and rules framed there under. The Water (Prevention and Control of Pollution) Act 1974 and rules framed there under. The Environment (Protection) Act, 1986 and rules framed there under. 
The Noise Pollution (Regulation and Control) Rules 2000. 

The expansion of a stone crusher shall not be allowed unless approved by Geological Wing, Departnent of Industries, Himachal Pradesh. 

The stone crusher owmer shall ensure that the, emission standards are as per the Statutes as notified by the Government vide Notification No. STE-E(5)-9/2018 dated 29.06.202 1 or amended from time to time are adhered to. 

The stone crusher owner shall adopt pollution control measures as per Government Notification No. STE-E(5)-9/2018 dated 29.06.2021 or as amended from time to time. 

The stone crusher owner shall submit a return by 10h of every month to the concerned Mining Officer, giving details of total quantity of minerals crushed, electricity consumed, power generated in case of captive power generated run crusher, fuel consumption in case of diesel run crusher, number of labour employed and wages paid etc. 
Free access shall be given to the officer/official of the Geological Wing, Department of Industries, H.P. for the verification of plant & machinery, source/supply of raw material, sale record and stocks of raw material and finished goods. 

The stone crusher owner shall immediately report to the Deputy Commissioner and officer of the district concerned about any accident which may take place during the course of crushing operation resulting in serious bodily injury. 
mining 

The stone crusher owner shall not pay wages less than the minimum wages prescribed by the Central or State Government from time to time under the Minimum Wages Act, 1948, to the workers employed in the crushing unit. 

The stone crusher owner shall indemnify the State Government against the claim of the third party. 

The crusher owner shall plants atleast three rows of tall last growing species of trees sides of the unit as a wind barrier for protection and conservation of environment. 
on all 
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1 

11 

12 

13. 

14, 

16. 

2 

3 

The legal source of raw material is mining lcasc grantcd for a period of five years over an area 
comprising of Khasra Nos. 2250, 2251, 2245, 2246, 2248 & 2249 measuring 15-09 bighas 
(Pvt. land/Hill Slope) falling in Mauza/Mohal Kishanpura, Tehsil Baddi, Distt. Solan, H.P. 

which is valid upto 21.03.2028. 
The stone crusher owner shall, ensure that the prOduction of unit shall be as per the 
approved year wise quantity in the Mining Plan and as per the Environment Clearance 
whichever is less. 
The crusher owner shall not.operate the crusher unit without consent to operate / renewal of 

consent to operate from H.P: State.Pollution Control Board. The lease holder shall erect- sign board as per the Hon'ble high Court judgement delivered 
CWP No. 7949/2011 dated l,6:2012 at.a prominent place outside stone crushing unit shall be 
displayed indicating the name pfCrusher owner, capacity of unit, date of registration of the unit 

as also its expiry, telephone numbers of the owner and telephone number of the Mining 
Officer, Solan. 

VSh. Rajesh Verma, 

The crusher owner shall restrictthe prod imposed in the environmentclearance 'issçed vide SEIAA, Himachal Pradesh vide letter Nol 

production and adhere all the terms and conditions as HPSEIAA/2022/971 Sh. Rajesh Verma M/s Manpura Stone crusher dated 06.03.2023. 

Partner M/s Manpura Stone Crusher, 

This permanent registration isrenewed for a period of 03 years from the date of issuance and 

the stone crusher unit shall not operate after the expiry of the said period. This permanent 
registration shall deemed to be withdrawn, in case the State Pollution Control Board withdraw 
the COP/ROC at any stage in compliance to orders of Hon'ble National Green Tribunal in 
Original Application No. 358/2016 titled asBhag Singh V/s Union of India & Others and order 

�áted 11.03.2020 passed by the Hon'ble High Court of H.P. in CWP No.2067 of 2019. 

Village & P.O. Manpura, Tehsil Baddi, Distt. Solan, H.P. 

Endst. No. Udyog -Bhu./Regn./PMT/Solan/ Manpura St. Cr:-2Y6 
Copy forwarded to the following for information and necessary actiòn: 
1 

As(2one-1l) Geological Wing Deptt. of Industries Shimla-9. The Member Secretary, H.P. State Pollution Control Board, Phase-IlI, New-Shimla. 17 1009. 
The Mining Oficer, Solan, Distt. Solan, H.P. with the direction to take action against the 

dated 

stone crusher, if it was in operation without permanent registration. Further, directed to 

ensure that production should be got verified from production report, electricityy detail etc. and 

also ensure that the stone crusher had not operated or is not operating on DG set. 

OWner 
Guard file. 

Geologlstone-iI) GeologBcal Wing 

in 

2023. 

Deptt. f Industries, Shimla-9. 
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